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ensions and, therefore, the House shall 
have to be strict; no extension would 
be possible in any discussion this 
year. 

So far as the Kerala busineSs is 
concerned, I put this to the Finance 
Minister. If we can definitely finiab 
on the 26th, would it not be possible 
to get it through in the Rajya Sabha 
aft~ that? 

The MlDIster of Fbwlee (Shri T. T. 
J[rishnamacbari): I am certainly in 
the hands of the House. But my diffi-
culty is that these should be voted 
and passed in time; otherwise, the 
government will come to a standstill 
for other reasons. 

Mr. Speaker: If we definitely do it 
by the 26th, is there not enough time 
to get it through in the Rajya Sabha 
after that because they are sitting up-
to the 31st? 

8hri T. T. Krishnamaeharl: The 
Chair will appreciate that 26th also 
is only half a day. 

Mr. Speaker: We will finish it. 

8hrlmati Benu Chakrava.rtty: Only 
Z hours are needed. 

Shrl Vasudevan Nair (Ambala-
puzha): Time should be given for it. It 
cannot be pushed through. Kerala is 
too much being pushed about here. 

Shrl T. T. KrlshlWlUlcbarl: I do not 
know if the other House would De 
able to complete it within the tune. 
Are they sitting on 29th? 

Mr. Speaker: They have three days. 

Shrl T. T. Krlsbnamacharl: Actual-
ly, this is a matter which the Mirns-
tel' of Parliamentary Affairs should 
handle. 

Shri Satya NarayaD Sinha: We are 
cutting too fine. 

Mr.8peaker: According to the other 
side's astrology, Monday is the best 

for starting the general discussion on 
the Budget. 

Shri Satya Narayaa Sinha: I have 
no objection if We start it on Monday. 
I was saying that We are cutting it 
too fine. In such matters, we need 
not. I would again try if it is pos-
sible. ] 

An hOD. Member: Has he agreed or 
not? 

Mr. Speaker: We will begin gene-
ral discussion on the General Budget 
on Monday. 

lZ.38 hn. 

ARMED FORCES (SPECIAL 
POWERS) CONTINUANCE BILL--

contd. 

Mr. Speaker: The House will take 
up further consideration of the fol-
lowing motion moved by Shri Swaran 
Singh on the 12th March, 1965, 
namely: 

"That the Bill to continue the 
Armed Forces (Special Powers) 
Regulation, 1958, for a further 
period, be taken into considera-
tion". 

Shri Daji was on his legs. 

Sbrl Daji (Indore): The point I was 
making last time was that the House 
is not objecting to the powers sought 
to be given to the military. The 
question is: armed with these powen. 
what specifically have the military 
forces been able to do? I tried to 
show that with all these powers and 
with all the resources at the com· 
mand (}.f Government, our armed 
forces there seem to have failed to 
prevent the Naga hostiles from regu-
larly crossing the border and goinB 
over to Pakistan. 

It is not just an Isolated case. It is 
not just one incident Every year, 
every seaSOn almost they are able to 
cross with impunity and come back 
after getting training and equip 
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ment. Last time I said that the Naia 
)loatiles have opened a military aca-
demy in Pakistan where they regu-
larly send batch after batch for train-
ing. After one batch is trained, an-
other goes. When we raise it in the 
House, we are told that they filter 
through the jungles in driblets and 
we are unable to prevent them. The 
question I posed was this. One can 
understand it to a certain extent. One 
can understand that all the 1,300 could 
not be apprehended. But how is it 
that not even one has been apprehend-
ed by the armed forces stationed 
there? 

In this connection, it is very pertin-
ent to bring to the notice of the House 
the fact that when a similar question 
was raised a few days back in the 
House, it was found that the hon. 
Minister meticulously said that this 
crossing of Naga hostiles to Pakistan 
for training and back again was not 
against the letter of the agreement 
entered into with the Naga hostiles. 
Again and again, the hon. Minister 
was pressed, and he only maintained 
that it was against the spirit of the 
agreement, not the letter of it. To a 
pertinent question, it was abo asserted 
that the agreement does not, in t~rms, 
pruhibit this. 

One would like to know one thing. 
We sent our armed forces there. We 
equipped them with special powers-
How is it that this was not specifically 
prohibited? How is it that in the 
truce talks, in the talks preceding the 
agrt'ement, this was not specifically 
prohibited, namely, when Wt! nego-
tiated for an armed truce, was it not 
part of it, ordinarily, that nothing 
should be done to disturb the balance 
or status quo? Are we to understand 
~at we have kept it open for the 
Naga hostiles to replenish their forces, 
gather strength and drag on the nego-
tiations interminably for months and 
that there is no term in the agreement 
which actually prevents them from 
lending a ,posse across the border to 
Pakistan, equipping them and bring-

ing them back? This goes on. This 
shows ei ther confusion on the part of 
?overnment, a serious slip in draft-
~ng, or a deliberate fogging in think-
mg at the governmental level. And 
this' sometimes makes Us feel that we 
have perhaps given in more to the so-
~alled pea~e makers who are trying to 
mtervene 111 the internal affairs of our 
country than apparently meets our 
eye. 

Even when the talks have been re-
cessed, as the Naga hostiles' Parlia-
ment is going to meet, it seems that 
the military wing of the Naga hostiles 
and. the political wing of the Naga 
hostiles are not themselves agreeing 
on what actually the terms of settle-
ment are. It is said there is difference 
of language, the language is difficult, 
we do not fOllow the language. But. 
are we quite clear as to the terms we 
have offered, or will we after some 
time, sa.y that it is again~t the spirit, 
not agamst the letter of the terms? 

This was most shocking that the 
Minister of External Affairs had to 
admit in this House that the agree-
ment did not in letter prohibit the 
Naga hostiles from sending personnel 
across the border for eqUipping them 
in Pakistan and bringing them back. 

The MInIster 01 ExtemaJ Affairs 
(Shrl Swaran Slqh) : Bringing is 
prohibited. • 

Shri Daji: Bringing is prohibited. 
sending is not. Very good. If it is 
prohibited, have we brought it to the 
notice of the Naga hostiles that they 
are violating the truce terms? 

Shri M. R. MasanI (Rajkot): They 
are not violating them. 

Shri DajI You mean to say they 
are not coming back from Pakistan 
with arms? 

Shrl Swaran Singh: No Qne has 
come back. 

8hri Daji: I thought last time you 
said that 1,500 of 1,700 had come back. 
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The negotiations are in a very de-
licate stage. We do not want to fore-
ace and foreclose things, we do not 
want to disturb the balance, we do 
not want to do anything which would 
add fire to the trouble in the area, 
but the impression that is left is, first-
ly, that the Government is not .clear 
as to what it is doing, secondly that 
the Naia hostiles are beini treated 
.a little softly in the hope of a settle-
ment out of the peace talks, and that 
too much latitude is given to certain 
persons to fish in troubled water •. 
This is, I think, a risky matter. We 
would all like peace to return to 
Nagaland, and wish success to Gov-
ernmcnt's efforts to bring about peace 
through negotiations, but negotiation 
shou1d not be at the cost of our defi-
nite, determined policy. Let not these 
peace talks and the recess be used by 
the Naga hostiles to replenish them-
t;elves and then start hostilities on a 
wider scale, let us not be caught nap-
ping. This at least should be guarded 
against. 

Therefore, before passing thil! Bill, 
we must know, we must be told vcry 
clearly as to what exactly our armed 
forces are supposed to do there in 
terms of preventing the Naga hostiles 
from stepping up their hostile acti-
vity. 

Shril M. B. Maaanl This is an im-
portant Bill. It is also a very far-
reaching measure, because it gives 
"cry draconian and far-reaching pow-
ers to our armed forces engaged not 
against foreigners or enemies of the 
(:ountry, but against our own citizens. 
And when powers are given for prac-
tically establishing martial law when-
ever the civil arm wants to declare an 
area to be a disturbed area, the House· 
should be very careful and vigilant 
to see that the exercise of these pow-
ers is made very carefully and with 
the fullest sense of responsibility. 

I was very glad at the remarks 
made by the hon. Minister of Exter-
nal Affairs when he introduced the 
Bill, in particular when he said that 
the Government had no desire to ex-
tend the operation of this measur~ a 

Bm 
day beyond its necessity. I think that 
assurance should be adhered to, and 
I would like to urge on the Minister 
of External Affairs and the Govern-
ment that this House and all thole 
who love civil liberty and democra-
tic rights will expect that this mea-
lure will be drOPped the moment it 
becomes possible. 

In today's circumstances, nobody 
can say that the measure should not 
be extended, and I am not for a 
moment opposing the extension of the 
measure. On the contrary, I would 
like to support the spirit in which the 
Foreign Minister spoke, and the spirit 
in which the Prime Minister and the 
Government are approaching this very 
difficult problem. In fact, I am echo-
ing what the Governor of Nagaland 
said yesterday at the opening of the 
Nagaland Assembly. According to the 
press, he expressed the hope that per-
manent peace might speedily return 
to Nagaland, so that the resources of 
the Government and the people might 
be devoted exclusively to the better-
ment of the Nagas. It is in that spirit 
that I rise to speak On this Bill. 

The House knows that with the 
goodwill of the Government, the 
Prime Minister and the Government, 
several Members of this HOUBe,-I 
think we were about IS-of variou. 
political elements and parties, visited 
Nagaland from 5th February to 11th 
February. I would like to share some 
of my impressions and feelings, be-
cause, after all, the purpose of our 
going there was that the House might 
be better enlightened on the unfortu-
nate situation. that makes the exten-
sion of this law necessary. 

There we have good people on both 
sides facing each other, both on the 
side of the hostiles and on OUr side. 
We have gOOd people from the rest of 
India, people of whom we may be 
proud. My colleagues and I felt very 
proud when we saw the men from 
various parts of the country, in the 
armed forces and the civilian adminis-
tration, working together with the 
highest degree of team spirit, with 
every desire to present India to the 



Armed Forces MARCH 19, 1965 Special Powers etc. Bm 4822 

[Shri M. R. Masani] 
people of Nagaland in the most fav-
ourable and the brightest light. We 
were proud of these people-people 
from Punjab, Kerala and every part 
of India were there rubbing shoulders 
working in a rather strange climate, 
• strange environment, so that Naga-
land might be preserved for the Indian 
Union. 

We told the Naga people, we told 
the people from the underground, or 
the Naga Federal Government people 
as they call themselves, that we are 
a very big country, that our motto 
is unity in diversity, that they are no 
more different from us than one mem-
ber of our group was from another, so 
far as their ethnic, liniuisti.c and 
other characteristics are concerned. 
We told them that there was ample 
room for them in this great family of 
the Indian Union. We told them that 
they needed us and that we needed 
them; we need them for our defence 
and they need Us for their defence 
against their dangerous neighbours 
like the Chinese Communists near 
their frontiers. Both need each other 
for their common survival and pros-
perity. We pointed out how their re-
sources were very meagre, how this 
country was pouring in treasure for 
the building of roads, the develop-
ment of their life, the education of 
their children, and 90 we appealed to 
them freely and voluntarily to remain 
part of our Union, 'Bnd not to pursue 
this desire to secede from the Union, 
which we feel we cannot agree to. 

On their side, they also had their 
OWn logic. Men of the underground 
lay, "Weare not Indians, we are a 
different nation. We want to be 
friends wi lh you, we want to be near 
to you, but please don't dominate us, 
please do not try to rule us. We will 
be allies and friends and neighbours, 
but we do not want to be rUled." 

To that we replied that nobody was 
trying to rule over them, that people 
in Madras, Bengal and Punjab were 
not ruled over by others, they were 
ruling themselves, but for common 

purposes they had surrendered part 
of their sovereignty to the Union, and 
that was all that we asked of them. 

We pointed out that the Thirteenth 
Amendment to the Constitution gives 
them more autonomy than we in the 
rest of India enjoy, that this Parlia-
ment, for instance, cannot pass certain 
laws about their social customs, land 
etc., without the consent of the Naga-
land Assembly-something that this 
Parliament can do in so far as the 
rest of the Indian Union is concern-
ed-that they are in that respect al-
ready favoured people. We said to 
them that so long as they remained 
in the Indian Union, our Government 
had said that these matters were nego-
tiable, that if it came to that we would 
bring in another Amendment of the 
Constitution, the Nineteenth or Twen-
tieth Amendment, to modify the rela-
tionship between them and us. 

So, we have tried to explain the 
Indian point of view and We have 
tried to understand their point of 
view. We must admit that they are 
good people, they are decent people. 
they are brave people, they are dis-
ciplined people, they are highly edu-
cated people anything around 20 per 
cent speak English. They are more 
educated in that respect and more 
litcrate then the people of Kerala who 
lead the rest of the country in that 
regard. 

Therefore, we have a situation 
wherein good people are standing up 
against good people, and we want that 
this barrier that has arisen should be 
overcome and that they should re-
main free and happy members of the 
Indian Union. Thanks to the very 
noble and devoted efforts of the Peace 
Mission, it has been 'Possible, since 
last September, to have a suspension 
of operations as we call it, or a cease-
fire as the Federal Republic people 
call it. Whatever it is called. it i. 
peace, and in the rcport that has been 
unanimously submitted by the mem~ 
bl!rs of our group to the Prime Min-
h.ter and the Government . . . 
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Shrt Khadilkar (Khed): May I 
make a request to the hon. Member? 
To share his impressions, would it be 
possible to place that report on the 
Table of the House? 

Shri M. R. MBsanI: I have no ob-
jection if the Speaker permits me. 

Mr. Speaker: I have no objection. 

Shrl M. R. Masa.nl: I am glad the 
ipeaker has ruled that it should be 
IilO placed. There is nothing secret 
about it. It has been given to the 
Prime Minister, with the support, I 
am glad, of members of all groups 
who formed this party. 

At one point in the report, we say: 

"The delegation is left with no 
doubt t.hat the suspension of firing 
as from September 6, 1964 and itl 
continuance has been ,reatly ap-
preciated by the Naga people 81 
a whole. .. The benefits of peace 
was welcome to the Nagas and 
there was a near unanimous desire 
for the prolon«ation of peace. The 
Chief Minister and a number of 
Officials whom we met thought 
that the prolongation of peace was 
both to India's and Naga's advant-
age." 

At another point, we say: 

"The delegation reiterates that 
the suspension of firing has been 
beneficial both to India and N aga-
land and would like it to be pro-
longed." 

Dr. M. S. Alley (Nagpur): How 
does this OCCur that after the suspen-
sion of hostilities and the cease-fire, 
there has been violence taking p!ace. 
Did you ask them to take some steps 
and stop this violence" 

Shrl M R. Masanl: I am commg to 
that. I am glad my friend Dr. Aney 
bas raised this issue. There are peo-
ple who have said here that such and 

such things are alleged to be happen-
ing; so let us stop the cease-fire and 
go back to shooting.. Perhaps they 
did not understand what was happen-
ing, the horrors of the guerilla war-
fare, not between us and our enemies, 
not between us and those who were 
coming into our country, but our own 
citizens who, we claim, are members 
of our own nation. It is true that 
there had been violations. 

There are allegations of violations on 
both sides. Until now there has been 
no method of examining these allega. 
tions. For the first time, I am glad to 
say, on February 24, at the last nego-
tiations between the two sides, it had 
been announced that a mixed group 
of three nominees of the Indian Gov-
ernment and three nominees of the 
underground will work under the 
Peace Mission as a fact-finding, inves-
tigating mechanism. One on each 
side will go and investigate every 
allegation made of a violation of the 
cea5e-fire and we hope, it is to be 
hoped, that with this new mechanism 
which had rather belatedly been 
brought into existence, it will be pos-
sible to verify the truth of these 
charges that are made. Unfortunate-
ly, in such a situation there are vest-
ed interests on both sides who would 
like the .cease-fire and peace to come 
to an end. I am sorry to say that a· 
section of the Indian Press has not 
been doing its duty either by this 
country or by the Nagas. Only a few 
days ago, an alarming report of a fir-
ing at one of Our posts by mortar guns 
by the underground was reported. J 
am glad that lhe Chief Minister of 
Nagaland, Mr. Shilu Ao, has hit that 
one on the head. One of our own 
dumps blew up by mistake and imme-
diately some pressmen said that the 
Nagas have taken up armq. This can 
easily lead to a tragedy wi1hout any-
one ~eri(\uslY intending it. I am very 
~lad to ~ BV that the Chief Minister of 
Nagalanrl has said that no such inci-
dent ever took place as was reported. 
That Is very importan. So, this new 
machinery of inve-tigation, rath~r like 
a United Nations team, but consisting 



·-4825 Armed Forces MARCH 19, 1965 Special PowerB etc. Bm 4826 

[Shri M. R. Masani] 
of oursel ves, has been set up for thiJ 
purpose. 

Now, :lir, it is argued sometimes 
that the :~agas are strengthening their 
position. My hon. friend behind me 
was worried about that and said that 
some Nagas had 'crossed the frontier 
and rna) come back. Since so much 
has been made about the terms of the 
cease-fire; let me read two relevant 
paragraphs: 

"The underground leaders have 
given 1 he assurance that no arms 
will b( imported from abroad 
during the period of stoppage of 
operati )ns." 

I am haI py to say that everyone 
agrees tl: at not one bullet has come 
into Nagllland since the ,ceasefire was 
signed. 'l'herefore, this agreement has 
been scrupulously maintained by both 
sides. 

But there is an open frontier and 
that frontier was not closed as part 
of the ceasefire agreement. On the 
contrary, the Indian Armed Forces 
were giv'~n permission to patrol three 
miles bOJ'der from the frontier and to 
stop whoever they wanted to stop. It 
says: 

"The interim' arrangement for 
patrolling of the international 
border is that the security forces 
will maintain patrolling to a depth 
of three miles as the crow flies 
from the frontier." 

If they IIrc able to cross and recross 
that has nothing to do with the cease-
fire. It has something to do with the 
terrain and the great difficulty of stop-
ping people moving between the 
Indian side and the Burmese side of 
the border. Therefore, let us not get 
unnecessarily panicky. A few 
people coming and going is not going 
to cow d,)wn the mighty Indian Unio~ 
It hal a very strong military force. 

Shri IndrQJ,t Gupta (Calcutta-
South-West): Why.are they comin, 
back? 

. Shri M. R. Masanl It is somethin, 
which the cease-fire agreement allow!. 
It is not even admitted; nobody is pre-
pared to admit or deny it. We believe 
it is so; nobody has eiven an explana-
tion why they are cornine back. We 
did not want to encourage it. We told 
everyone concerned that not only the 
latter but the spirit of the agreement 
should also be maintained so that nei-
ther side has a grievance or fear that 
something is going wrong from their 
point of view. Assuming that over 
1500 men have gone and come, let me 
put it that the balance of advantage 
in favour of the cease-fire. 

Guerilla forces can only function in 
a favourable political climate. So long 
as the people in the villages give food 
and supplies and harbour the guerillas, 
it is extremely difficult to flght them. 
That hall been the experience in 
Malaya, that has been the experience 
with the Viet Cong, that is the expe-
rience 111 South Viet Nam today. It 
is very lmportant therefore that the 
comman people in the villages, who 
are neither on this side or that side, 
should be won over. 

The cease-fire is giving our adminiS-
trators, for the first time after ten 
years, a chance to carryon civil ad-
ministration an show the real face of 
Indiaj they are a fine band of civil 
servants and they want time to show 
what India can do for Nagaland. Simi-
larly, the Ministers said to us that for 
the first time they were able to ,0 to 
the villages and argue with the peo-
ple and face the underground people 
and win the debate over them because 
they could sit together and talk and 
give and take' in the presence of the 
villagers, and they arc able to say: 
we have a better r.ase. A large num-
ber of public meetings had been held. 
where resolutions had been passed 
supporting the efforts of the Peace 
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Mission and the proposals 
Peace Mission. 

of the 

What are the proposals of the Peace 
Mission? They boil down to two sen-
tences. While the people of Nagaland, 
like all other people may have a right 
to decide their own destiny, the fairest 
and the only practicable solution for 
this dispute is they should voluntarily 
participate in the Indian Union the 
Union of India. That is the ba~is on 
which the Peace Mission has invited 
both sides to negotiate. It is a very 
good thing that these negotiations are 
going on. 

I want [0 warn the HOllse that we 
('unnol expect positive results in a 
~:lJupl(' of months. It is possible that 
these negotiations will go on for two 
or three years. The negotiations at 
l'un Mun .Jan went on for a decade 
and in the end the Korean Peace 
Treaty was signed. The negotiations 
for the Austrian Peace Treaty went on 
for ten years and today Austria is free 
and neutral. Therefore even if it 
takes two or three yea~s, so long as 
people talk round a table, so long as 
there is peace and people in the coun-
tryside and the valleys and hills are 
happy and at peace, what does it mat-
ter if the negotiations are prolonged. 
The Indian flag flies in Nagaland. Our 
Army is there; our administration is 
there; a popularly elected Government 
is there, till 1967. Let Us give them 
time to recondition themselves. 

What do we know about Nagaland 
and what do they know about us? I 
asked one of the Ministers of the 
underground Government there to 
come to Delhi and meet people here. 
He said: Will they give me safe con-
duct? Will I not be arrested? I said: 
My friend, whether you like it or not, 
you are a citizen ot this Union; there 
is the Supreme Court and there is 
habe48 corpus. If anything happens 
to you While you are in Delhi, I will 
go to the Supreme Court and get you 
released. He was surprised at thiR. 
He thought that he was going into an 
enemy country. These are the bar-

riers that have been created by his-
tory. 'They have not been part of the 
Indian nation as we have all been 
part of it; they feel di1l'erent. We 
have got to draw them nearer. You 

. cannot impose nationhood by force. 
You have got to win their hearts and 
minds and that is what is being done 
today by all those who stand fOl" Ulil 
in Nagaland. 

For every year of shooting, we have 
shot now for nearly 12 or 14 years, 
may we not have one month of truce, 
one month of negotiation? Why should 
we be so impatient? It it takes two 
or three years, what harm is there? 
So long as no harm is done, let us 
talk. Thcre was a great war horse, 
as he was called, Winston Churchill, 
and he had a very good saying: "It is 
better to jaw-jaw than war-war." 

Shri KhadUkar: Mr. Speaker, the 
Government from the measure it ap-
pears, are seeking to extend this bill 
by jUst one year because, I presume, 
they are expecting that peace would 
return to this land of Nagas. The 
Nagas in all these tribal regions are 
more or less on the periphery of civili-
sation. They have been cut off trom 
the main current of civilization and 
to that extent their ideas about life, 
about civilisation, about Government 
are far apart from our ideas. That 
must be clearly understood. Nagaland 
is the spearhead of discontent in the 
border areas, and' border areas, II 
would like to say very plainly, arc 
very sensitive regions, and they have 
also got to face the challenge of new 
social influences. They are not in-
sulated against the social .challenges 
on the border. I had an opportunity 
to exchange Rome of my experiences 
with the Peace Mission and with the 
people who went to Nagaland. After 
my study, I would like to say that 
many people who raise their voices 
herc-I am surprised--do not care to 
study what is Nagaland and what is 
the pOsition, what is the general ap-
proach to this problem and 110 on. 
About 50,000 Nagss are beyond our 
borders in Burma and their relations 
are very close. You cannot just cross 
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Ute whole border except perhaps 40 
miles, and for th; last 12 or 14 years, 
they have fought, whatever their idea 
about the so-called independence to 
win back their independence f~om 
this guerilla warfare is going on. They 
have done a great sacrifice for the 
past 12 or 14 years. To brin&' peace 
is not a joke. It cannot be achieved 
in a day. They have never known 
peace. 

11 br& 

I was very happy-I discussed this 
!lubject with one of the leaders-to 
learn that they want peace. For the 
first time they have experienced what 
is peace after 12 to 14 years of con-
fiict. They were either this side or 
that side but they were mostly sup-
porting the struggle whether they 
liked it or not, beca ~se the terrain is 
such and the people are such that they 
have got to be brought nearer India 
by other methods. Therefore this 
measure has become necessary for the 
time being, and as it is giving only a 
continuation of one year, it has to be 
supported, because the extension is 
not for long. I hope that Govern-
ment's efforts and the Peace Mission's 
efforts would succeed in bringing 
peace in this area. 

Coming to the main problem of this 
region, NEF A, the Hill tribes in Assam 
and Nagaland, the.point is, as I said, 
it is a very sensitive region; their con-
tact with the other side is still close. 
Even in NEF A, I am told that the 
marriages used to take place with 
Tibetan families, but now, for the time 
being, it has stopped. Our approach 
to this problem of the border must be 
decided by taking into consideration 
the region, the level of civilisation and 
the approach of the people to India 
and their understanding or want of 
understanding about ourselves. That 
also must be clearly understood on 
this occasion, because I feel that in 
this House, on many an occasion, 
voices are raised that so many Nagas 
have come with arms. They might 
be coming and going, but there' is no 
positive proof about it. I happened 

to meet the man who was in charge 
of our military operationg for a very 
long time there, with the rank of a 
Brigadier, The Defence Minister is· 
here now fortunately. The brigadier 
told me very plainly that we have 
been strained in operating, because 
the orders were such that our army 
becomes demoralised when you cannot 
have full~scale operation. They were 
in a very, very tight corner and were 
given certain restrictive orders. If 
you had a full-scale military opera-
tion, the problem would have been 
solved 101lg ago. But the Government 
rightly decided that the presence of 
the military was just meant there to 
win over the people and to help what-
ever skeleton administration they had 
to function. I am glad to know that 
the civil administration there, with 
all the hazards and privations today, 
is functioning with a missionary zeal. 
It is a compliment that they deserve 
becaUSe the conditions are still trying. 
Therefore, I would plead with the 
Government blat whatever some peo-
ple in this House might say, the peace 
efforts, even if they should take a 
little longer. should continue. The-
peace efforts were started by the Sar-
vodaya organisation, and they have 
pointed out that in the border regi-
ons-and I would repeat again-it 
Unfortunately the peace efforts fail, it 
is not only in Nagaland but you will 
have to face the problem right up to 
NEF A. I have, for instance, a letter 
written by a Member of this House, a 
most responsible person, that in 
NEF A when the people left their 
house; and when everything came 
down aftE'!r the Chinese aggression, the 
rehabilitation compensation was not 
paid to them to go back and settle 
down. This is the position. This as-
pect has been pointed out to the 
authorities .concerned, and I was told 
by a responsible person, a Member of 
this House, that the matter is still 
hanging fire, because of some procedu-
ral matters which have come in the 
way. If these things are not taken 
seriously, what would happen? It is 
a sensitive region, and first priority 
must be given to them in the shape of 
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an administration; give them what-
ever they lack~ educate them and give 
them medical help an~ change their 
approach and outlook. 

Do you know that only one-third of 
the Nagas are under Christian inftu-
ence and that the rest of them have 
no religion? They have not known 
what it is. They have of course got 
their tribal taboos and rituals and 
other things. But two-thirds of them 
have no religion. Religion is a civi-
lising thing and influence to begin 
with,but from which they have been 
kept away. In such a situation, I 
would plead with the Government 
that whatever some people might feel 
about Nagaland, it is not simple. We 
'should do our best to settle them and 
accept them within the Indian union. 
Here. I entirely share my views with 
those expressed by my hon. friend 
~hri Masani. In India, you .cannot 
have just one pattern of government 
because the level of development is 
different, and when the levels of de-
velopment are different, you will have 
10 find out some pattern of govern-
ment whereby central loyalty to the 
Indian union could be achieved. You 
will have to find out a pattern, a local 
pattern which is of such a nature 
where they will find a better self-
expression whiCh would meet their 
local needs quickly. Delhi is far off. 
What do they know of Delhi? We 
know of it because we sit here, but 
when we go to the periphery of India 
we will or we must realise their point 
of view from this angle which must 
be considered carefully and some 
form must be found out. 

Lastly, We have studied what hap-
pened in Algeria. I was recently 
reading a book about Algerian strug-
gle. In Algeria, the French were in 
a tight f.:orner, and the question they 
-raced was either they must be settled 
the problem peacefully or they must 
be fought, because it was a question 
of great financial strain on France. 
All the intellectuals in France rOSe in 
revolt and they said to the military 
people, the French people there, "For 
Heaven's sake, do not now take arms." 

Why? Because they realised that 
after a pretty long struggle there, a 
certain rigid attitude had developed. 
The same thing has happened in 
Nagaland and that rigidity has got [0 
be overcome. It cannot be overcome 
by force. Therefore, I presume that 
if force is meant, it is meant to assist 
to the minimum, where it is absolute-
ly necessary, the civil administration 
and those who have joined the Indian 
union in the sense that those who 
have formed the government and are 
prepared to accept parliamentary de-
mocracy ns they have understood it in 
the present context, must be streng-
thened. I am sure that within a short 
period we will have some good results, 
because, all those people are perhaps 
tired of the war and of the brutal and 
cruel things. I mean brutalities in 
warfare during those long years, and 
they must be won over by peace and 
the peace negotiations should conti-
nue for a little longer period. Ulti-
mately, we must be determined that 
Nagaland, through the Peace Mission'. 
efforts and our own efforts, shall be 
established as a peaceful State and 
thus we shall have to set an example 
for other border areas not to take to 
arms but to take to the path of nego-
tiations and talk and settle their pro-
blems. 

With these words, I support the 
Bill. 

Shri P. C. Borooah (Sibsagar): Mr. 
Speaker, Sir, this Bill is one of the 
shortest Bills before the House. It 
seek~ to change just one word: from 
'seven' t1 'eight', but then, it is not 
so simple as it appears to be. It has 
a far-reaching effect, as my hon. 
friend Shri Masani was stating just 
now. The district of Naga Hills as it 
was then called was taken out from 
the administrative control of the Gov-
ernment of Assam and put in charge 
of the Governor of Assam as an agent 
of the President. Then, hopes were 
held that everything would be O.X. 
thereafter and that peace will reign 
there and the hostilities shown by 
the N.aga people would gradually· 
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[Shri P. C. Borooah] 
come to an end. But our hopes were 
belied and indeed things began to 
proceed from bad to worse, and it 
came to such a pass that the security 
of the country was endangered. At 
that time, our President promulgated 
an ordinance which was followed by 
the enactment of the Act giving spe-
cial powers to the army. But this also 
became ineffective because the hostile 
activities continued and then a dele-
gaLion of the nationalist Nagas was 
organised. They saw the late Prime 
Minister and a political settlement 
was arrived at resulting in the dis-
trict of Naga-Hills getting a separate 
State. This was accepted by the dele-
gation and they went back. But in 
Nagaland, the people were divided on 
this issue. Some of them accepted the 
statehood, but some went underground 
as hostiles. Not only were the hos-
tiles carrying on their activities more 
vigourously, but they were also suc-
cessful in establishing contact with 
Pakistan. They sent their people 
there for tralning in arms in Pak-
istan became a source of supply of 
anns for their activities in Nagaland. 
This went oh for several years. 

Then the Peace Mission .came into 
existence. We do not know what is 
the status of this Peace Mission or on 
whose behalf it is working which are 
still confusing; but it seems it has 
assumed the position of a body of ar-
bitrators trying to arbitrate between 
the Government of India oh one hand 
and the Government of hostile Nagas 
on the other. Whatever it may be, 
they are making an honest effort to 
bring a lasting peace in Nagaland. Al-
though it is very difficult to say what 
the ultimate outcome would be, one 
very good thing been able to do is to 
bring about a t.emporary cessation of 
hostilities in that area and also to 
bring together the leaders of hostile 
Nagas and the representatives of the 
Government of India round a confer-
ence table. As my friend, Mr. Masani 
ald, We must allow some time to 

pass. The hostilities have been there 
for more than 10 or 12 years. Let 
there be one month for one year, 
which means another 10 or 12 months. 
I think time as a great healer is also 
a very impQrtant factor in thi.'I matter. 

While the leaders of the hostiles are 
engaged in discussion with the repre-
sentatives of the Government, a sec-
tion of them arc still active. They are 
making frequent visits to Pakistan and 
bringing with them more and more 
arms. 

A news item appeared in the Assam 
Tribune dated 19th February as fol-
lows: 

"The Government of Assam 
have taken a very st'rious view 
of the fordble occupation of some 
of her lands on the border of 
Assam and Na,aland by armed 
Nagas and have asked the Border 
Security Force to take t'ffective 
steps to clear these areas of un-
authorised occupation and stop 
any acts of lawlessness. 

The 120 mile long border bel-
ween Naga Hills on one :!ide and 
Sibsagar and Mikir Hills on the 
other was defined' by the Govern-
ment in 1928 when Naga-Hills 
formed a district of Assam. When 
it became a State in 1957, Assam 
Government suggested that thl" 
border should be properly demar-
cated. There were some disputes 
on this matter and it was under 
consideration of both the Govern-
ments. The Assam Goverl1ment 
had information about armed 
Nagas inftltrating into these ;>laces 
and intimidating people. The mat-
ter was brought to the notice of 
the Nagaland Government. It ap-
pears that neither any steps were 
taken nor did they reply to com-
munications from the Assam Gov-
ernment." 

In the Times of India dated 8th March 
it is stated: 
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''The Chief Minister, Mr. B. P. 
Chaliha, told the Assam Assembly 
here yesterday that armed Nagas 
had occupied 150 acres of forest 
land in Sibsagar district and the 
State Government had strongly 
protested to the Nagaland Gov-
ernment about the intrusion. 

As a result of the vigorous ac-
tion taken by the Sibsagar dis-
trict authorities to round up the 
trespassers, four Nagas had been 
arrested, Mr. Chaliha said in res-
ponse to a calling attention 
motion." 

So the hostile activities are still 10-
ing ~n. We should gird up our lines 
and We should see that our armed 
forces are given proper powers to deal 
with the situation. It is said that 
aince the cessation of hostilities, the 
Naga hostiles who were underground 
have come over-ground. On the other 
hand, our armed men, under the 
terms of the agreement, haVe been 
made to go underground. They are just 
confined to their camps and do not 
come out armed. While they are hav-
ing their target practices and parades 
in the camps, by their side, the hos-
tiles also are carrying on their parades 
and target practices. Let our armed 
men be underground we do not mind 
but and let there be peace and peace 
reign there. That is our wish. But 
.e should see that our armed man get 
proper powers to deal with the situa-
tion when there is any exigency. We 
will be happy - if that exigency does 
not come. 

With these words, I support this 
Bill. 

Dr. M. S. hey: .Sir, I doubt if 
there is anybody in this House who 
would be opposed to this measure. 
Honest men with good intentions have 
been working to bring about better 
relations between the Naga people and 
the Indian people. 

13.1'2 hn. 

,LMR. DEPUTY-SPEAKER in the Chair] 

This work of peace-making or recon-
ciliation may take some time. It is 
for the Members of this House to !ee 
that that is the only reaRonable ap-
proach that can be made by the Gov-
ernment of India under the existing 
circumstances. 

There is one point to which I wish 
to invite the attention of the House 
particularly. Mr. Khadilkar said that 
India is a big country with different 
kinds of people and therefore there 
may be different patterns of autonomy. 
It may be so; it is up to this House 
to evolve new patterns also, I admit. 
But BO long as members of this House 
are concerned, as loyal citizens of 
India, they are committed to a certain 
pattern of democracy and we take 
pride that this is the pattern that is 
proper for the people of the world. 
That being the case, with all our best 
intentions to honour the customs, 
manners and various other things of 
those people, our attempt should be 
to imbibe into their minds the res-
pect for the kind of institution of 
democracy that exists under the Con-
stitution. It may take more time; I 
do not mind the time. 

Secondly, there is their habit I)f 
running over to the other side. I 
would not have minded it if the coun-
tryon the other side had friendly re-
lations with us. Bur objection is taken 
here because they run to a country 
which is deftnitely hostile to us and 
which is interested in .creating a feel-
ing of hostility and enmity against the 
people of India. To allow these people 
to have frequent contacts wi th the 
other side is a rather dangerous posi-
tion against which we must guard. 
We want at least to instruct those 
persons who are the harbingers of 
peace to lay down certain limits which 
should be observed and to carry out 
their mission in such a way as to be 
less offensive afld more persuasive 
and in that way gradually win them 
over. I do not mind the time. 



Armed Foree. MARCH 19, 1965 Special Powe1's etc, Bm 483B 

[Dr. M. S. Aney] 
I once visited that territory in 1942. 

I found that the English people, when 
the Second World War was being 
fought, were taking the help of the 
Nagas. I found how the Nagas, for 
the sake of English people, were help-
ing them in building big roads, con-
structing bridges and so on. I saw it 
with my own eyes. So the English 
people could make them work. That 
spirit which enabled the English peo-
ple to rule over them and get work 
from them should be understood by 
us. If the Nagas were made to do bi" 
things like that against their own 
enemies, we must try to understand 
and follow that spirit. It it is with 
these considerations that those who 
are working are making efforts to 
bring about .conciliation betw~n the 
hostile Nagas and the people of India, 
I believe that we must give every en-
couragement to that kind of effort. 

Sir, with these words I support the 
motion before the House. 

~ tinA ~ (ij .. iF''f$<) : 
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'" ~f.rF 71T ih: ~ Itifl1T if; ~ 
~m ~, ~ f~~~lii if; ~ m 
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f1Jqr rm of lfqT f~~~'R'w, ~ ~mi ;f.T fully appreciated on ali hands. This 
~i'I'T ~'t0 Of gt ~r I iIi >if) 11l5lf basil' thing is that here we have got 

.-1. a very fine set of people, Nagas, whO 
~ (. ~l4'OS ~ GfI~ if Cf~ r.t:'ii a=-r are brave pC<lple, whose culture iI -morr. ~ tn: ~ ~TT ¢t ~t ~cm ::nrm difl"erent. I do not at all agree witD 
~tMtJf t lr.!' 1ii'l' fir. ~r~ 'q'~ ~T s()me hon, Members who have hinted 

, "'. ,~ that they are not civilised enough. It 
,~ r.=fT 'P:' >iff ~ ~);;r 'ifTfu:it may be that their approach to many 
"flcll.1of! if 'Q'h' f~~$~dl" if tt'RfT, Itifll'lI' problems, their social approach, their 

approach even to property and other 
~::r ~ f.-:rit I fifo~ ~~ q~ ~ffi' ~'lfCf matters may be different from ours; 
~t* 1ii'l' ~r >iff ~ ~« faR; ~ qrn but it will be wrong for us to imaglne 
ifi'rit if; ~ I that they are not civilised enough. 

Shri Swaran Singh: Mr. Deputy-
.speaker, Sir, I am grateful to the hon. 
..M.emben: of this House for the support 
that they have been good enough to 
extend to this Bill. It is one of those 
.rare ()~(~asions when a measure of this 
tylM' has received support from all 
sections of the House, and I am there-
fore grateful to this august House for 
showing tnis understanding of the 
complicated problem that we are fac-
ing in Nagaland. 

nlerefore, there is little for me to 
say un this Bill. I would, however, 
like to take this opportunity of saying 
;a few words about the approach to 
the Naga problem. On this occaslon, 
Mr. Deputy-Speaker, I am beholden 
to the han. Members who have shown 
such understanding of the problem and 
who have extended their sympathetic 
approach to the efforts that are being 
DUldc for maintaining peace and for 
trying to solve thls difficult problem 
by negotiations, 

I would like to pay my tribute to 
the Members of Parliament belonging 
to different Rections of the House who 
were good enough to undertake the 
inconvenien-::e of a visit to Nagaland. 
This has enabled hon. Members to see 
for themselves not only the terrain 
and the physical features of Nagaland 
'but. they had al~o the opportunity to 
study firsthand the problem as we are 
faCing today. 

It is a very happy thought for me 
that the basic thing in this respect II 
"2468 (ai ) LSD-5. 

Shri Manoharan (Madras South); 
What is their language? 

8hri 8waran Singh: They have 
many languages, a large number 01 
tribal languages. It might interest the 
House to know that, in the oCourse of 
these talks, when a person from the 
hostile Naga group was speaking in 
one of their tribal languages there was 
no interpreter who could interpret it 
into the other tribal language which 
WIIS understood by others. So, we had 
to undertake double interpretation, 
The tribal language which was used 
by that speaker was first interpreted 
into English and then from English 
into the other tribal language SO that 
other people might be able to under-
stand it. This shows that there are 
many tribal languages that are used 
by these people. This also shows that 
sometimes we are prone to take a very 
superficial view of the problem, which 
is really intricate and difficult. 

The important thing that has emerg-
ed as a result of today's discussion il 
that our bMic approach has to be thllt 
these are our own people, that they 
are part and parcel of our own big 
family and, therefore, any attitude 
that sometimes we develop of taking 
the ~o-called tough-line or trying to 
find by strong military action a solu-
tion of the problem, is I think some-
thing which we should eschew, if we 
can avoid it. Our approach should 
be that here are our people whom we 
have to convince that they have noth-
ing to lose and everything to gain by 
remaining members of thi.'1 big famny 
which is India. 
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[Shri Swaran Singh) 
I am glad that this last visit of the 

Members of Parliament did ~ive an 
opportunity to the Naga hostile lead-
ers to see for themselves that there is 
nothing bUl sympathy and understand-
ing for their aspirations and difficul-
ties. I am personally very happy that 
hon. Members found it convenient to 
pay a visit to this part of our coun-
try. It has helped them to understand 
the problem and appreciate the diffi-
culties and intricacies of the problem. 
It has also brought a great measure 
of confidence among the Nagas that 
the parliamentary delegation, repre-
senting various sections of the House, 
has not got any hostility towards the 
aspirations of (he Nagas and, on the 
contrary, they have nothing but un-
derstanding and goodwill for them. 
Therefore, the fir~t essential point to 
help in mind is that they are our own 
people. 

The second point on which strC'3S 
has been laid is the prevalence of 
peace in that part. I must say that if 
anything has ensued as a resul' of 
these negotia'tions, the efforts of tbe 
Peace Mission, the efforts of the ad_ 
ministration and the efforts of the 
leadeT of the Indian governmental 
leam, Shri Gundevia, it is the preva-
lence of peace and I must say that 
he showed great patience and great 
tact in understanding this problem. 
He has really earned the confidence of 
the Naga hostiles, and they are now 
talking to him informally and with a 
certam measure of freedom. It is of 
great importance that we shOUld en-
courage Our people who might be en-
gaged in such difficult and delicate 
task and we should ~ive them the as-
suran:fI that we appreciated the stand 
or a't'itude they take or adopt and, if 
they succeed in creating confidence 
amongst the hostiles, this is something 
tor which we should be proud of and 
We should encourage the efforts of 
such people instead of being critical. 

If I may say so, the ve3ted interest 
in peace is aroWing and is get'ing 

more and more consolida'ted. There 
were parts in Naialand where night 
light were unknown. There was cur-
f€!W from dusk to dawn and no light 
used to be lit and some of the Naga 
hostiles were completely cut off from 
the mainstream of Indian life. Now 
some of them have come back to their 
families. The villagers have also test-
ed what' peaCe means and what normal 
conditions mean. There is a growing 
volume of opinion in favour of conti-
nuance of peace. These are the two 
basic factors which we should keep in 
mind while we assess the situation. 

Another point which has been urged 
was abou'!. the movement of Nagas into 
Burmese territories and then going 
over to Pakistan. On that I want to 
be quite clear. In the original p""<Tfee-
men't which had been arrived at, and 
which' resul ted in the cessation of ope-
rations against the Nagas, it was clear-
ly mentioned tha' "no arms will be 
imported from abroad by thc under-
gronnd Nagas during the period of 
stoppage of operations". This Was the 
relevant part of the aSSU'fance. Hon. 
Members might argue, and ?erhaps 
with some justification that there is no 
specific provision made here in the as-
surance or in the agreement that nC) 
one will leaVe NagaJand for this pur-
pose. But it should be appreciated 
'that the opera ive part is the import 
of arms from abroad and on that there 
is a clear assurance. Therefore, any 
step that is taken by the Naga hostiles 
by which they leave the territOTy of 
Nagaland, ~rO"ss over to Pakis' an with 
the object of getting arms is accord-
ing to the view that we ha;e taken 
clearly against the spirit of the agree~ 
ment. Why should they go to a 
foreign coun'ry and get arms when 
they cannot import arms? Therefore, 
We have made this position quite clear 
to the Naga hostile leaders who have 
been negotiating with the Govern_ 
ment team that Government take a 
serious view of this action on the part 
of certain Naga hostiles in crossing 
over to Pakistan territory for gettmg 
arms. 
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Shri Indr.tjit Gupta: If tihey do it, There was a question in this House 
we are never a'ble to intercept them. an this subject. Whenever they at-
That is what has happf'ncd in t.he past. 'lcmT):C'd to go out. he police toOk 

8hrl 8waran Singh: I am not talk-
ing of the past, about which the lxln. 
Member is correct. But, during this 
period, as poin'ted out by my h~n. 
friend, Shn Masani, it is a fact which 
I have no hesitation in admitting, that 
during the period that peace was pre-
vailing, no arm has been imported 
from outside territory. It is quite 
another thing that they are going out 
and according to our information they 
are going oUl for getting arms. It is 
something which we strongly' object 10 
because we feel that they' have no 
bu~iness to do i't unless they have got 
the intentiOn to import arms, which 
lhey have agreed not to import. There-
fare, we have used this expression 
with care and stated that this is clear-
ly agains't the spirit of the agreement 
and we take strong objection to this. 
'l'he Naga hostile leaders saw the fOTce 
of this argument and some assurance 
has also been given that the agreement 
~ill be adhered to. But, at the same 
'tune, as a Government we cannot· shirk 
?u'r responsibility to ensure that any 
import of arms by :my surreptitious 
means has to be checked by alI means. 
It is OUr responsibility and it is for 
this reason that not oniy very intense 
patrolling is 'there in the three mile 
belt along the border but certain sub-
divisions, even in Manipur, have been 
declared "disturbed" under this Act 
and the army and the police have 
been given special powers to meet the 
situatiOn so that the Nags hostiles may 
be stopped if they attempt to bring in 
any arms. 

Then a question was asked bv Shd D .. aJI why nOl a single case ha.s been 
shOWn in which the army has detect-
~d the hostiles bringing in arms. It 
15 a fact that on several occasions 
whe.n Nagas were 'trying to enter the 
lerrltory from outside they had been 
apprehended and many times they had 
been shot down. Even when' they 
were going out they were shot down. 

action, or the armed forces took ac-
tion, and several Nagas were shot 
down, for they were doing something 
which was illegal and which was un-
warranted. 

As is appreciated by the House, this 
is an Act which is necessary. But,. 
personally speaking, and I am sure I 
am speaking for lhe whole House an 
of us will be happy, every on~ in 
India will be happy, if no opportunity 
arises to use 'this Act. The peace 
efforts that are beina made, i! ihey 
succeed, and the situation in Nagaland 
develops to such a favourable form 
that a satisfactory solu'ion is possible 
and there is no opportunity to use this. 
Act, I am sure that the entire House 
will be happy and everyone in India 
will be happy. All of us in India have-
no ambitions of any type On that re-
giOn excopt to feil 1Jhat it is a part 
of India and that the Naga people are 
Indian nationals. That we have to 
assure them and We have to win their 
heart and see that they function as 
contented, useful, proud citizena of 
India. 

8hri Nath Pai (Rajapur): :\fr. De-
puty-Speaker, Sir, before you proceed 
to put it to vote, may I make a re-
quest? The hon. Member, Mr. Masani. 
referred to the Report of 'the Parlia. 
mentary Delegation :which, I think, 
has been placed on the Table of the 
House. In the spirit in which the de. 
bate took place, we aTe all interested· 
in knowing what were the impressions 
of our own Delegation. May I, there-
f~re, request you that you may direct 
hIm that the Report be circula'ed am-
ong Members of Parliament? 

8hrl Swaran Singh: I will be very 
happy. A COpy ha~ already been laic! 
on the floor of the House. I will check 
up that with my copy and supply an 
authenticated copy and that could be 
circulated. 

Mr. Deputy-Speaker: The 
is: 

question 
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(Mr. Deputy-Speaker] 
"That the Bill to continue the 

Armed ~~orces (Special Powers) 
Rcgulation, 1958 for a further 
period, be taken into conllidC'l'a_ 
tion." 

Tile motion was adopted. 

Mr. Deputy...speaker: We shall now 
take up the claus('·b~ -clause conside. 
ration of the Bill. 

T'he question is: 

"That clauses 1 and 2, the Enact. 
ing }o'ormula and the Title stanc! 
part of the Bill." 

The motion wa,s adopted. 

Clauses 1 and. 2, the Enacting Formula 
and the Title were added to tile BiI'/' 

Shri Swaran Sin,h: I move tila:. the 
Bill be passed. 

Mr. Deputy...speaker: The qla .. Jtloll 
is: 

"That the Bill be passed" 

The motion was adopted. 

13.42 hI'S. 

KERALA BUDGET-GENERAL DIS· 
CUSSION; • DEMANDS FOR 
ON ACCOUNT (KERALA), 1965-
66; AND DEMANDS FOR SUp· 
PLEMENTARY GRANT3 
(KERALA), ,1964-65. 

• Mr. Deputy-Speaker: We shaH now 
take up the Kerala Budiet for 1965-66, 
the Demands for Grants on Account 
(Keraln) and the Supplemen'ary De-
mands for Grants tKerala}. Time 
allotted is fOUT hours. Does the House 
want a separate discussion on each of 
them Or one discussion? 

Some Hon. Members: Let it be one 
discussion. 

Mr. Deputy-Speaker: All right. Doell 
the Minister want to say anything 
now! 

The Minister or Finance (Shri T. T. 
Krlshnamachari): I have submitted a 
!;tatement. I do not think I would like 
to add any'thing now. 

DEM ANDS .·OR GRANTS ON ACCOUNT 
(KuALA), 1965-66 

DEMAND No. I-AGHtCULTURI'! INCOME 
TAX AND SALEs TAX 

Mr. Deputy-Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 7,44,000 be granted to the 
Presiden', on account, out of the 
Consolidated Fund of the State of 
Kerala 'to defray the charges 
which will come in courSe of pay-
ment during the year ending the 
31st day of March, 1966, in respect 
of 'Agricultural Income TlIx and 
Sa)es Tax.''' 

DEMAND No, II-LAND RF.VF.NUF. 

Mr. Deputy· Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 22,20,000 be granted to the 
Presiden" on account, out of the 
Consolidated Fund of the State of 
Kerala 'to defray the charges 
which will come in course of pay-
ment durin, the year ending the 
31st day of March, 1966, in respect 
of 'Land Revenue.''' 

DEMAND No. III-EXCISE 

Mr. Deputy-Speaker: Motion moved: 
'''!'hat a sum not exceeding 

R.<;. 4,84,000 be granted to the 
Presiden', on account, out of the 
Consolidated Fund of the State of 
Kerala '[0 defray the charges 
which will come in course of pay_ 
ment durmg the year ending the 
31st day of March, 1966, in respect 
of 'Excise.''' 

DEMAND No. IV-TAXES ON VElUCLES 

Mr. Deputy·Speaker: Motion moved: 

"That a sum not exceeding 
Rs. 1,65,000 be granted to the 

"Moved with the recommendation of the President. 


